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F. Neo. 24017/34/2020-1PR-I
_ Government of India
Ministry of Comumerce & Industry
Department for Promotion of Indusiry and Internal Trade

(IPR-Establishment Secton .
L350 4

Udyog Bhawan, New Delhi-110011.
Dated: Friday, 21% August, 2020

Te,

The Registrar General,
All High Courts.
[Bs per list] !

Subject: Filling up the posts of Chairman and Vice-Chairman of the Infellectual
Property Appellate Board (IPAB) at Chennat ~ regarding.

Sir,

I am directed to say that it is proposed te fill up the post of the Chairman and Vice-
Chairman of IPAB at Chennai in terms of provisiong of the Tribunal, Appellate Tribunals
and Other Authorities (Qualifications, Experience and Other Conditions’ of service of
Members) Rules, 2020. A copy of Notification of the said Rules; ie., No. G.8.R. 108(E),
dated 12" February, 2020 is enclosed in Annexure-1.

2.  The Search-cum-Selection Committee chaired by Hon'ble Chief Justice of India in
its meeting dated 14™ August, 2020 has inter-alia desired that the posts may be given
wide publicity through Regisirar General of all High Courts,

i It is, accordingly, requested that the vacancy circulars dated 21 August, 2020
enclosed herewith as Annexure-II and Annexure-III may be given wide publicity and
circulated among the existing and retired judges of the High Court in your database. The
interested persons may apply by addressing to Shri Rajesh Ranjan, Under Secretary,
Departmernt for Promotion of Industry and Internal Trade, Miniskty of Commerce &
Industry, Goverriment of Indlia, at rajesh.rani{ag@®qov.in furnishing the Bio-data in the pro-
forma placed at Annexure -IV.

4. It may be noted that the applications with complete proforma (Annexure-IV)
received on or before the stipulated date will only be considered.

Yours sincerely,

N\ | ~ (Lt

(Rajesh Ranjan)
Under Secretary to the Government of India
) Tele 011-2306 3651

g@k ) e-mail: rajesh.ranjan@gov.in
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1. Short title, commencement and application. - (1) These rules may be called the Tribunal,
Appellate Tribunal and other Authorities (Qualifications, Experience and other Conditions of Service

\)/ MINISTRY OF FINANCE
{(Department of Revenuc)
‘NOTIFICATION

[T, ®. T-50050/9/2016-F4m. 1 T(HIETated) d1.8t1]
Ficas iy, g afg

LY

New Delhi, the 12th February, 2020

G.S.R. 10%(E).—In exercise of the powers conferred by section 184 of the Finance Act,
2017(7 of 2017) , the Central Government hereby makes the following rules, namely:—

of Members) Rules, 2020.

1
(2) They shall come in{o force on 1he date oflhe:r publication in the Official Gazette.

(3) These rulcs shall apply 1o lhe Chairman, Vice-Chairman, Chairperson, Vice- Chairperson,
President, Viee- President, Presiding Officer, Accountant Member, Administrative Member, Judicial
Member, L\pcn Member, Law Member, Revenue Member, Technical Member, Member of the
Tribunal, Appellate Tribunal or, as the case may be, Authorily as specificd in column (2) of the

Eighth Schedule of the Finance Act, 2017 (7 of 2017).

3
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2. Definitions. - In these rules, unless the context otherwise requires, -

{ay “Act” means an Act specified in column (3) of the Eighth Schedule of the Finanee Act,
20077 of 2017,

(6) “Accountant Member®, “Administrative Member”, “Judicial Member”, "Expert Member”,
*Law Member™, "Revenue Member™ or “Technical Member™ means the Accountant Member,
Administrative Member, ludicial Member, Expert Member, Law Member, Revenue Member
or Technical Member of the Tribunal, Appellate Tribunal or, as the case may be, Authority
appointed under the corresponding provisions of the Act;

(¢} “Appellate Tribunal”, “Authority” or *Tribunal” has the same meaning as assigned to it in the
comesponding provisions of the Act;

{d) “Chairman” or “Chairpcrson” or “President” means the Chairman, Chairperson or President
of the Tribunal, Appellate Tribunal or, as the case may be, Authority appointed under the
corresponding provisions of the Act;

{e) "Mcmber” means the Accountant Member, Administrative Member, Judicial Member, Expert
Member, Law Member, Revenue Menber or Technical Member and includes the Chairman,
Vice-Chairman, Chairperson, Vice-Chairperson, Presiding Officer of the Security Appellate
Tribunal, President or, as the case may be, Vice- President;

(f} “Presiding Officcr”” means the Presiding Officer of the Security Appellate Tribunal
appointed under section 15L of the Securitics and Exchange Board of India Act, 1992 (15 of
1992), Presiding Officer of the Debis Recovery Tribunal appointed under sub-section (1) of
section 4 of the Recovery of Debts due 1o Banks and Financial Institutions Act 1993, (5t of
1993) and Presiding, Officer of the Industrial Tribunal appointed by the Central Government
under sub-section (1) of section 7A of the Industrial Disputes Ac(,1947 (14 of 1947);

{g) “Search-cum-Selection Commitiee” means the Search-cum-Selection Committee referred to in
rule 4;

(h} “Vice-Chairman” or “Vice- Chairperson’ or “Vice-President’” means the Vice-Chalrman, the
Vice-Chairperson or Vice-President of the Tribunal, Appellate Tribunal or, as the case may be,
Authority;

(i) words and expressions used herein and not defined but defined in the Act shall have the same
meanings respectively assigned to them in the respective Acts.

3. Qualifications for appoiotment of Member. — The qualification for appointment of the
Chairman, Chairperson, President, Vice-Chatrman, Vice- Chairperson, Vice-President, Presiding
Officer, Accountant Member, Adminisirative Member, Judicial Member, Expert Member, Law
Member, Revenue Member, Technical Member or Member of the Tribunal, Appellate Tribunal or, as
the case may be, Authority shall be such as spemf" ied in column (3) of the Schedule annexed to these
rules,

4. Method of reeruitment-{(1) The Chairman, Chairperson, President, Vice-Chairman, Viece-
Chairperson, Vice- President, ‘Presiding Officer, Accountant Member, Administrative Member,
Judicial Member, Expert Member, Law Member, Revenuc Member, Technical Member or Member of

the Tribunal, Appellate Tribunal or, as the case may be, Authority shall be appointed by the Central
Government on the recommendation  of a Search-cum-Sclection Committee constituted for the
Tribunal, appellate Tribunal or, as the case may be, Authority specificd in eolumn (4) of the said
Schedule in respect of the Tribunal, Appellate Tribunal or as the case may be, Autharity specified in 1
column (2} ol the said Schedule.

{2) The Search-cum-Sclection Committee shall detennine its procedure for making its
recommendation and, after taking into account the suitability, record of past performance, integrity as
well as adjudicatory experience keeping in view the requirements of the Tribunal, Appcltate Tribunat
or, a5 the case may be, Authority, recomimend a panel of two or threc persons for appointment Lo cach
post.
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{(3) No appoin;imem of Chairman, Chairperson, President, Vice-Chairman, Vice- Chairperson, Vice-
President, Presiding Officer, Accountant Member, Administrative Member, Judicial Member, Expert
Member, Law Member, Revenue Member, Technical Member or Member of the Tribunal, Appellate
Tribunal or Authorities shall be invalid merely by reason of any vacancy or absence in the Search-
cum-Selection Commitiee.

{4) Nothing in this rule shall apply to the appointment of Chairman, Chairperson, President, Vice-
Chairman, Vice- Chairperson, Vice- President, Presiding Officer, Accountant Member,
Administrative Member, Judicial Member, Expert Member, Law Member, Revenue Member,
Technical Member or Member of the Tribunal, Appellate Tribunal or, as the case may be, Authority
functioning as such immediately before the commencement of these rules,

5. Medical fiif}ess. - No person shall be appointed as the Chairman, Chairperson, President, Vice-
Chairman, Vice- Chairperson, Vice- President, Presiding Officer, Accountant Member,
Administmtive] Member, Judicial Member, Expert Member, Law Member, Revenue Member,
Technical Member or Member of the Tribunal, Appellate Tribunal or Authority, or as the case may be
unless he is deé}lared medicalty {it by an authority specified by the Central Government in this behalf.

6. Resignation by a Member. -A Member may, by writing under his hand addressed to the Central
Government, resign his office at any time:

Provided that the Member shall, unless he is permitted by the Central Government (o relinguish
office sooner, continue to hold office until the expiry of three months from the date of receipt of such
notice or until a person duly appointed as a successor enters upon his office or until the expiry of his
term of office, whichever is earlier.

7. Removal of Member from office. - The Central Government shall, on the recommendation of a
Search-cum-Selection Committee, remove from office any Member, who-

(a) has been adjudged as an insolvent; or
(b} has been convicted ofian offence which, involves morat turpitude; or
(c) has become physically or mentally incapable of acting as such a Member; or

{d) has acquired such financial or other interest as is likely to affect prejudicially his funciions as a
Member; or

(&) has so abused his position as to render his continuance in office prejudicial to the public interest:

Provided that where a Member is proposed to be removed on any ground specified in clauses (b)
to {¢), he shall be informed of the charges against him and given an opportunity of being heard in
respect of those charges.

8. Procedure for inquiry of misbchavior or incapacity of the Member. - (1) If a written complaint
received by the Central Ges?ernment, alleging any definite charge of misbehavior or incapacity to
perform the functions of the office in respect of a Chairman, Vice~-Chairman, Chairperson, Vice-
Chairperson, President, Vice-President, Presiding Officer, Accountant Member, Administrative
Member, Judicial Member, Expert Member, Law Member, Revenue Member, Technical Member or
Member, it shall make a preliminary scrutiny of such complaint.

(2} If on preliminary scrutiny, the Ceniral Government is of the opinion that there are reasonable
grounds for making an inquiry into the truth of any misbehavior or incapacity of a Chairman, Vice-
Chairman, Chairperson, Vice-Chairperson, President, Vice-President, Presiding Officer, Accountant
Member, Administrative Mcmber, Judicial Member, Expert Member, Law Member, Revenue
Member, Technical Member or Member, it shall make a refcrence 10 the Search-Cum-Selection
Committee to conduct the inquiry.

(3) The Search-Cum-Selection Commitlee shall complete the inquiry within such time or such further
time as may be specified by the Centrai Government.

(4) Afier the conclusion of the inquiry, the Scarch-Cum-Selection Committee shalt submit its report 1o
the Central Government staling thercin its {indings and the rcasons therefor on each of the charges
scparately with such observations on the whole case as it may think fit.
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(5) The Scarch-Cum-Selection Committee shall not be bound by the procedure laid dc-swn‘by the Code
of Civil Procedure,1908 (5 of 1908) but shall be guided by the principles of natural Justice am% shall
have power to regulate its own procedure, including the fixing of date, place and time of its inguiry.

9. Term of office of Member, — (1) The Chairman, Chairperson or President shalf hold office for a
term of four years or till he atfains the age of seventy years, whichever is carlier. .

8 (2) The Vice-Chairman, Vice-Chairperson, Vice President, Presiding Officer, Accountant Member,
Administrative Member, Judicial Member, Expert Member, Law Member, Revenue Member,
Technical Member or, as the case may be, Member shall hold office for a term of four years or till he
attains the age of sixty-five years, whichever is carlier.

.10, Casual vacancy. - {1) In case of a casual vacaacy int the office of, -

{a} the Chairman, Chairperson, Présidem, or Presiding Officer of the Security Appellatc Tribunai, the
Central Government shall have the power to appoint the senior most Vice-Chairperson or Vice-
Chairman, Vice-President or in his absence, one of the Accountant Member, Administrative Member,
Judicial Member, Experi Member, Law Member, Revenue Member, Technical Member, or Member
of the Tribunal, Appellate Tribunal or, as the case may be, Authority to officiate as Chairperson,
Chairman, President or Presiding Officer.

(b} the Chairperson of the Debts Reeovery Appellate Tribunal, the Central Government shall have
power to appoint the Chairperson of another Debts Recovery Appellate Tribunal to officiate as
Chairperson and in case of a casual vacancy in the office of the Presiding Officer of the Debts
Recovery Tribunal, the Chairperson of the Debts Recovery Appellate Tribunal shall have power to
appoint the Presiding Officer of another Debts Recovery Appellate Tribunal to officiate as Presiding
Officer.

11, Salary and allowances. - (1) The Chairman, Chairperson or President of the Tribunal, Appellate
Tribunal or, as the case may be, Authority or the Presiding Officer of the Security Appeliate Tribunal
shall be paid a salary of Rs. 2,50,000 (fixed} and other allowances and benefits as are admissible to a
Central Government officer holding posts carrying the same pay.

(2) The Vice-Chairman, Vice-Chairperson, Viece-President, Accouniant Member, Administrative
Member, Judicial Member, Expert Member, Law Member, Revenue Member, Technical Member or,
as the case may be, Member shall be paid a salary of Rs. 2,25000 and shall be cntitled to draw
allowances as are admissible to a Government of India officer holding Group "A’ post carrying the
same pay.

{3} A Presiding Officer of the Debis Recovery Tribunal or a Presiding Officer of the Industrial
Tribunal constituted by the Central Government shall be paid a salary of Rs.1,44,200 ~ 2,18,200and
shall be entitled to draw allowances as are admissible to a Government of india officer holding Group
'A' post carrying the same pay.

{4} In case of a person appointed as the Chairman, Chairperson, President, Vice-Chairman, Vice-
Chairperson, Vice President, Presiding Officer, Accouniant Memnber, Administrative Member,
Judicial Member, Expert Member, Law Member, Revenue Member, Technical Member or Member,
as the case may be, is in receipt of any pension, the pay of such person shall be reduced by the gross
amount of pension drawn by him.

12. Pension, Gratuity and Provident Fund. - (1) In case of a serving Judge of the Supreme Court or
a High Court or a Judicia} Member of the Tribunal or 2 member of the Indian Legal Service or a
member of an organised Service appointed (0 the post of the Chairperson, Chairman, President or
Presiding Officer of the Security Appellate Tribunal , the service rendered in the Tribunal, Appellaie
Tribunal or, as the case may be, Authority shall count for pension to be drawn in accordance with the
rules of the service to which he belongs and he shall be governcd by the provisions of the Generat
Provident Fund {Central Services) Rules, 1960 and the rules for pension applicable to him.

{2) In all other cases, the Accountant Member, Administrative Member, Judicial Member, Expert
Member, Law Member, Revenue Member, Technical Member or Member shall be governed by the
provisions of the Contributory Provident Fund (India) Rules,1962 and the Contribution Pension
Sysiem.
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(3} Additional pension and gratuity shall not be aémzss:b?z for service rendered in the Tribunal,
Appeliate Tﬁ&anai or, as the case may be, Authority.

13, Leave, - {i} The Chairman, Chairperson, President, Vice-Chairman, Vice- Chairperson, Viee-
President, Acmuntani Member, Administrative Member, Judicial Member, Expert Member, Law
Member, Revenue Member, Technical Member, Presiding Officer or a Member shall be entitled to
thirty days of earned Leave for every year of service.

(2) Casual Leave not exceeding eight days may be granted to the Chairman, Chairperson, President,
V:ce»(:hamnan, Vice- Chairperson, Vice President, Accountant Member, Administrative Member,
Judicial Member, Expert Member, Law Member, Revenue Member, or Technical Member, Presiding
Officer or a Member in a calendar year.

1
{3} The payment of leave salary during leave shall be governed by rule 40 of the Central Civil
Services {Lefave) Rules, 1972,

(4) The Chata’mm Chairperson, President, Vice-Chairman, Vice- Chairperson, Vice President,
Presiding Officer, Accountant Member, Administrative Member, Judicial Member, Expert Member,
Law Member, Revenue Member, Technical Member or Member shall be entitled to encashment of
leave in :‘espﬁcz of the carned Leave standing to his eredit, subject to the condition that maximum
leave enmhment, including the amount received at the time of retirement from previous service shall
not in any case exceed the prescribed limit under the Central Civil Service { Leave] Rules, 1972,

4, Leave sauc(iomng authaority. - {1} Leave sanctioning authority, -

(a) for the Vlce-Chalrman Vice-Chairperson, Vice-President, Presiding Officer of the Debis
Recovery Tribunal and Industrial Tribunal, Accountant Member, Administrative Member, Judicial
Member, Expert Member, Law Member, Revenue Member, Technical Member or Member shall be
Chairman, Chairperson or, as the case may be, President; and

{(b) for the Chaaﬁmaﬂ Chairperson, Presiding Officer of Security Appellaie Tribunal or President, shall
be the Cenu*ah Government, who shall also be sanctioning authority for Accountant Member,
Administrative Member, Judicial Member, Expert Member or Member in case of absence of
Chairman, Cﬁai;‘gsrson, Presiding Officer of Security Appeliate Tribunal or President.

(2) The Central Government shall be ihe sanctioning authority for foreign travel 1o the Chairman,
Chairperson, President, Vice-Chairman, Vice- Chairperson, }?ice President, Accountant Member,
Administrative Member, Judicial Member, Expert Member, Technical Member, Presiding Officer or a
Member. i

15. House rent allowance. - The Chairman, Chairperson, President, Vice-Chairman, Vice-

Chairperson, Vice President, Presiding OfTicer, Accountant Member, Administrative Member,

Judicial Member, Expert Member, Technical Member or Member shall be entitled 1o house remt

allowance at the same rate are admissible to a Government of India officer helding Group "A’ post
-~ garrying the same pay .

16 Transport sllowance. - The Chairman, Chairperson, President, Vice-Chairman, Vice-
Chairperson, Vice President, Accountant Member, Administrative Member, Judicial Member, Expert
Member, Technsc&i Member, Presiding Officer or Member shall be entitied to the facility of staff car
for journeys for official and private purposes in accordance with the facilities as are admissible to a
Government of India officer holding Group ‘A’ post camrying the same pay as per ihe provisions of
Sl Car Rules. M

17. Declaration’ of Financiai and other [oterests. - The Chairman, Chairperson, President, Vice-

Chairman, Vice- Chairperson, Vice President, Accountant Member, Administrative Member, Judicial

Member, Expert Member, Technical Member, Presiding Officer or Member shall, before entering
upon his office, declare his assets, and his liabilities and financial and other Enﬁgreism,

18. Other conditions of serviee. - (1) The terms and conditions of scrvice of a Chairman,
Chairperson, President, Vice-Chairman, Vice- Chairperson, Vice- President, Accountant Member,
Administrative Member, Judicial Member, Expert Member, Technical Member, Presiding Officer or
Membcer with respect to which no express provision has been made in these rules, shall be such as are
admissible to a Government of India officer holding Group 'A’ post carrying the same pay.

{

i
i
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(2) The Chairman, Chairperson, President, Vice-Chairman, Vice- Chairperson, Vice- President,
Administrative Member, Judicial Member, Expert Member, Technical Member, Presiding Officer or
Member shall not practice before the Tribunal, Appellate Tribunal or Authority after retirement from
the service of that Tribunal, Appellate Tribunal or, as the case may be, Authority.

(3) The Chairman, Chairperson, President, Vice-Chairman, Vice- Chairperson, Vice- President,
Accountant Member, Administrative Member, Judicial Member, Expert Member, Technical Member,
Presiding Officer or Member shall not undertake any arbitration work while functioning in these
capacities in the Tribunal, Appeliate Tribunal or Autharity.

{4} The Chairman, Chaimerson, President, Vice-Chairman, Vice- Chairperson, Vice- President,
Presiding Officer, Accountant Member, Administrative Member, fudicial Member, Expert Member,
Law Member, Revenue Member, Technical Member or Member of the Tribunal, Appellate Tribunal
or, as the-case may be, Authority shall not, for a period of {wo years from the date on which they
cease 10 hold office, accept any cmployment in, or connected with the management or administration
of, any person who has been a party to a procecding before the Tribunal, Appellate Tribunal or, as the
case may be, Authority:

Provided thal nothing contained in this rule shall apply o any employment under the Central
Government or a State Government or a local authority or in any statutory authority or any
corporation established by or under any Central, State or Provincial Act or a Government company as
defined in clause (45} of scetion 2 of the Companices Act, 2013 (18 of 2013).

19. Oath of office and secrecy. - Every porson appointed to be the Chairman, Chairperson, President,
Vice-Chairman, Vice- Chairperson, Vice-President, Accountant Member, Administrative Mcmber,
Judicial Member, Expert Member, Technical Member, Presiding Officer or Member shall, before
entering upon his office, make and subscribe an oath of office and secrecy in Forms [ and IT annexed
10 these rules,

FORM I
(See rule 19)

Form of Qath of Office for Chairman/Vice-Chairman/ Chairperson/ Vice-Chairperson/
President/Vice-President/  Presiding Officer/ Administrative Member/ Judicial Member/ Expert
Member / Law Member/ Revenue Member/ Technical Member, MMember of the (Name of the
Tribunal/Appellate Tribunal/Autharity)

I, A. B, having been appointed as Chairman/Vice-Chatrman/ Chairperson/ Vice-Chairperson/
President/Vice-President/ Presiding Offkcer/ Accountant Member/ Administrative Member, Judicial
Member/ Expert Member / Law Member/ Revenue Member/ Technical Member/ Member of the
{MName of the Tribunal/Appellate Tribunal/Authority

do solemnly affirm/do swear in the name of God that I will faithfully and conscientiously discharge

my dutics as the Chairman/Vice-Chairman/ Chairperson/ Vice-Chairperson/ President/Vice-President/
Presiding Officer/ Accountant Member/ Administrative Member/ Judicial Member/ Expert Member / %
Law Member/ Revenue Member/ Technical Member/ Mcmber (Name of the Tribunal/Appellae
Tribunal/Authority) to the best of my zbility, knowledge and judgment, without fear or favour,
affection or ill-will and that | will uphold the Constitution and the laws of land.

FORM II
(See rufe 19)

Form of Qath of Secrecy for Chainman/Vice-Chairman/ Chairperson/  Viee-Chairperson/
President/Vice-President/ Presiding Officer / Accountant Member/ Administrative Member/ Judicial
Member/ Expert Member / Law Member/ Revenue Member/ Technical Member Member of E}ae
(Mame of Tribunal/Appellate Tribunal/Authorily)

I, A. B., having been appointed as the Chaiman/Viee-Chairman/ Chairperson/ Vice-Chairperson/
President/Vice-President/ Presiding  Officer/Member  of  the(Name  of  Tribunal/Appelate
Tribunal/Authority), do solemniy affirm/do swear in. the name of God that | will not directly or
indirectly communicale or reveal 1o any person or persong any matter which shall be brought under
my consideration or shall become known to me as Chairman/Vice-Chairman/ Chairperson/ Vice-
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Chairperson/ Pfes;demf\hce President/ Presiding Officer / Accountant Member/ Administrative

Member, Judicial Member/ Expert Member / Law Member/ Revenue Member/ Technical Member
Member of the said (Name of Tribunal/A ppellate Tribunal/Authority} except as may be required for
the due d:schﬁrge of my duties as the Chairmaw/Vice-Chairman/ Chairperson/ Vice-Chairperson/
Preszéent!\i;ce-!’resndenif Presiding OfficerMember.

L
3
»

SCHEDULE
(See rules 3 and 4)

SL Name [of Tribunal,
No. | Appeliate Tribunal or
Authority.

Qualification for appointment of
Chairperson, Chalrman, President,
Vice-Chairperson,  Vice-Chairman,
Vice- President, Presiding Officer,
Accountant Member, Administrative
Member, Judicial Member, Expert
Member or Technical Member or

Member.
i

Composition  of  Search-cum-
Selection Committee

) 1@

3)

{4)

1. | Industsiai Tribugal
constituted by  the
Central | Government
under  the  Indusirial
Disputes Act, 1947 (14
of 1947)

1]

!
t

A person shall not be qualified for
appointment as  Presiding  Officer,
unless he,~

(a) is, or has been, 2 Judge of a High
Courf; or
{b}has, for a combined period of ten

years, been a District Judge and
Additional District fudge,

-

Search-cum-Selection- Commitiee
for the post of the Presiding
Oficer, ~

(i} Chief Justice of India or a Judge
of Supreme Court nominaied by
him « chairperson;

{ii) Outgoing Presiding Officer of
the WNational Industrial Tribunal
- member,

(iil) Secretary to the Government of
India, Ministry of Labour and
Employment -member;

(iv) Secrelary to the Government of
India, Ministrty of Commerce
(Department  for  Promotion  of
Industry and Internal Trede)

- member.

2. | Income-ax  Appellaié
Tribunal ; under the
Income-tax Acl, 196)
(43 of19611)

i

(1) A person shall not be qualified for
appoiniment as President unless he js g
sitting or retircd Judge of 3 High Coun
and who has completed not less than
seven years of service as a Judge in a
High Count or a Vice-President of the
Income-tax Appellate Tribunal.

(2} The Ceniral CGovernment may
appoint one or more members of the
Income-tax Appellate Tribunal 10 be
the Vice-President or, as the case may
be, Vice-Presidents thercol,

{3} A person shall not be qualified for
appoiniment as a Judicial Member,
unless, —

{a) he has, for a combined period of
ten years, been o District Judge and
Additional District Judge, or

{b) he has been o member of the Indian
Lepal Servige mnd has held a post of
Additional Sccretary or any equivalent
or higher post for two years; or

Scarch-cum-Selection Commiitiee
for the post of the President, Vice-
President, Accountant Member or
Judicial Member ~

(i} Chief Justice of India or 2 Judge
of the Supremc Courl nominated
by him - chairperson;

{ii} {2} In case of appointment of
Presidem, she Outgoing President,
Income-tax  Appellate  Tribunal-
member; or

{b} In case of appointroent of Viee-
President or Accountant Member
or fudicial Member, the President,
Incomne-tax  Appellate  Tribunal
-menther

{iit) Scerctary to the Government
of India, Ministry of Law and
Justice  (Depariment of  Legal
Affairs) - member; and

A Mt it

-
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{c) hc has been an advocate for | {iv) Secretary to the Government
twenty-five yoars, of India, Ministry of Finance,
. (Department of Revenue)

{43 A person shall not be qualified for — member.

appointment 25 an  Accountant
Member, unliss, ~—

{i} he has for twenty-five years been in
the practice of accountancy, - '

(a) as a chartered accountant under the
Chartered Accouniants Act, 1949 (18 I
of 1949); or

(b) as a regislered accountant under
any law formerly in foree; or partly as
such registercd accountant and partly
as a chartercd accountant; or

(i) he has becn a member of the
Indian Revenue Scrvice {Income-tax
Service Group ‘A") and has held the
post of Principal Commissioner of
Income-tax or any equivalent or higher
post for two years and has performed
judicial, quasi-judicial or adjudicating
function for three years,

3. | The Customs, Extisc Searcl-cumsSelection  Commiliee
and  Scrvice  Tax | (1) A person shall not be qualified for | for the post of President, Judicial
Appellate Tribunal | appointment as President unless, - Member and Technieal Member-

under the Customs Act, | oy e is or has been a Judge of a High | () Chief Justice of India or &
1962 (52 of 1962) Court and who has completed not less | Judge of the Supreme Court
than seven years of service as a Judge | nominated by him - chairperson;

in a High Court; or

(b}. he is the \{pcmbcc of the Appellate (ii)(a} In case of appointment of
Tribunal. President, the Quigoing President
€2y A person shall not be qualified for | of the Customs Excise and Service
appointment as a Judicial Member, | Tax Appellate Tribunal ~ member;
urtless, - or

{2) he has, for » combined period of | (b) In case of appointment of
ten years, been a District Judge and | Judicial Member and Technical
Additional District Judge: or Member, the President, Customs

{t) he has been a member of the and E’“:ise, and Sﬁ;;“.’e Tax |
Indian Legal Scrvice and has held z | /APpellate Tribunal-member ;
post of Additional Sccretary or any

equivalent or higher post for (WO | iy Socreiary to the Government

years, or of Indiz, Ministy of Finance
{¢) he has been an advocate for | (Department of Revenug)-
fwenty-five years, member,;

{3} A person shall not be qualified for
appoiniment as & Tochnical Momber
unicss he has been a memnber of the
Indian Revenue Service {Customs and
Ceniral Excise Service Group 'A") and
has leld the post of Principal
-1 Commissioner of Custons or Central
Excisec or any cquivalent or higher
post for 1wo years and has performed
judicial, quasi-judicial or adjudicating
function for throe years.

(iv) Sccretary to the Government
of India, Ministry of Personal,
public Gricvances and Pensions
{Department  of  Personne!  ard
Training) ~member.
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4.

Appellaic Tribursal
under f the Smupglers
and Forcign Excharge
Manipulators
{Forfeiture of Property)
Act, 1976 (13 of 1976)

{1} The Chairman of the Appeilate
Tribural shall be a person who is or
has been a Judge of a Supreme Court
or a Chief Justice of a High Court,

{2) The Member of the Appellaic
Tribunal shall be & person not below
the mank of Additional Seereiary to the
Government of India or any equivalent
or higher posi for two vears and has
periormed  judicial, quasi-judicial or
adjudicating funciion for three years,

Search-cum-Selection  Commitice
for the post of Chairman and
Member, -

{1} Chief Justice of India or a Judge
of the Supreme Court nominated
by him- chairperson;

(iiX(s) in case of appointment of
Chairman, the Cuigoing
Chairman of the Appellate Tribunal
-~ metnber; or

{b) in cas¢ of appointment of
Member, the Chairman of the
Appellate Tribunal-member;

{iit} Secretary 1o the Government
of India, Ministry of Personal,
Publtic Gricvances and Pensions
{Depanment  of Personnel  and
Training)- member;

{iv) Secretary 10 the Government of
India, Ministry of Finance
{Department of Revenee)- niember,

Central  Administrative
Tribunal} under the
Administrative

Tribunal Act, 1985 {13
of 1985)

i

1

{1} A person shall not be qualified for
appointment as the Chairman, unless
he, -

{a) is, or has been,a Judge of a High
Couri; or

{b) has, for 2 period of not less
than threc years, held office as
Adminisirative Member or Judicial
Member in the Central Administrative
Tribunat;

(2) A person shall not be qualified for
appointment,~

{n) as n Judicial Member, enless he,~

(1) is, or has been, 2 Judge of 2 High
Court; or

{ii} has, for one year, held the post of
Secretary o the Government of India
in the Department of Legal Affairs or
the Legislative Deparimenst including
Member ~Secretary, Law Commission
of India; or

{iii) has, for two ycars, held a post of
Additional Seeretary  to the
Government  of India in  the
Department” of Legal  Aflfairs or
Legislative Department; or

{iv) has, for a combined period of ten
years, been a District Judge and
Additional Bistrict Judge.

(b} as an Adminisirative Macmber,
unless he, -

{i) has, for onc year, lield the post of
Sceretary 10 1he Goverument of India
or any othcr post under the Central
CGovernment or 2 Siate Government
and carrying the seale of pay which is

Search-cem-Selection  Commitice
for the post of Chairman,
Administrative  Member  and
Judicial Member -

(i) Chief Justice of Indiz or Judge
of the Supreme Court as nominated
by him- chairperson;

{i;}(a) in case of appoiniment of
Chairman the Qutgoing Chairman
of the Central Administrative
Tribunal — member; or

{b} in case of appointment of
Adminigrative  Member and
Judizial Member, the Chairman,
Central Administirative  Tribunal

- member;

{iii} Secrctary to the Government
of India, Ministry of Personal,
Public Gricvances and Pensions
{Department  of Personnel  and
Training) - member;

{iv} Sccretary to the Government of

tndia, Ministry of Law and Jusiice,

{Dcparunent of Lepat  AfYfairs)
—mentber.

Pery

¥

- T
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not less than that of a Secretary 10 the
Government of India for one year; or

(i) has, for two years, held a post of
Additional  Secretary o the
Government of India, or any other post
under the Central or State Governmeni
carrying the scale of pay which is not
less than that of Additional Secretary
to the Govenment of India for a
periad of two years:

Provided that the officers
beloaging to the All-India services
wha were or gre on Central deputation
1o a lower post shall be deemed to
have held the post of Secretary or
Additional Secrolary, as the case may

be, from the date such pificers were §.

granied proforma promotion or actual
promotion whichever is earlier to the
fevel of Secretary or Additional
Secretary, #s the case may be, and the
period spent on Ceniral deputation
after such date shatl count for
qualifying service for the purpose of
1his clause.

Railway Claims
Tribunal  urder  the
Railway Claims
Tribunal Act, 1987 (54

of 1987)

(1) A person shall not be qualified for
appoiniment as the Chairman, unless
he, -

{2) is, or has been, a Judge of 2 High
Court, or

{b) has, for a period of not less tham
three years, held office as Viee-
Chairman, Judicial Member  or
Technical Member, as the case may
be.

{2} A person shall not be qualified for
appoiniment as the ¥ice-
Chairman(Judicial), unless he, -

{a) is, or has been, & Judge of a High
Court; or

{b} has been a member of the Indian
Lepal Service and has held a post of
Addilional Secretary or any cguivalent
o any higher post {or two years; or

{c¢) has, for two years, held a civil
judicial post camrying a scale of pay
which is not less than that of an
Additional  Secrclary 1o the
Government of India; or

{d) has, for a pericd of not less than
three years, held office as a Judicial
Meamber. )

{3) A person shali not be qualified for
appointment a5 the Vice-Chairman
{Technical), unless he, —

{a) has, for & peried of not less than
three years, held office as # Technical
Muomber;

Search-cum-Selection  Commitice
consisting for the post of the
Chairman, Vice-Chairenan
(Judicial}, Vice-Chairman
{Technical), Technical Member
and Judicial Member; -

{(j) Chief Justice of India or Judpge of
the Supreme Court nominated by
him - chairpersosn;

(i} (a) in case of appointment of
Chairman, the Outgoing Chairman,
Rallway Claim Tribunal - member;
ar

(b} in case of appointment of Viee-
Chairman {Iudicial}, Viee«
Chairman {Technical), Technical
Member and Judicial Member, the
Chairman Railway Claim Tribunal
— member; or

(itiy Member (Traffic) of the
Railway Board- member;

{iv)Secretary 10 the Government of
India, Ministry of Law and Justice,
(Department of Legal Affairs) -
mecmber,

#

313
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{b) has, for two ycars, held a post
under a  railway  administration
carrying a seale of pay which is not
less than that of an  Additional
Secretary (@ the Government of India
and has adeguate knowledge of rules
and procedure of, and expericnce in,
claims and commercial matters
relaling o railways.

(4) A person shall not be qualified for
appointment a3 a Judicial Member,
unless he, —

{a) is, or has been, 3 Judge of a High
Court;

(b} has, for a combined period of 1en
years, been a District fudge and
Additional District Judge.

{5} A person shall not be qualified for
appointment as a Technical Member
uriless he is & person of ability,
integrity and sianding having special
knowledge of rules and procedure of,
and experience in, claims and
commercial matiers  relaling  fo
railways of not less than twenty-Tive
years.

7. | Securities’  Appellate
Tribunal | under  the
Securities] Exchange
Board of India Act,
1992 (15 01 1992)

{1} A person shall not be qualified for
appointment s the Prestding Officer
or a Judicial Member or a Technical
Member of the Securities Appellate
Tribunal, unless he, —

£a) in the case of the Presiding QOfficer,
is, or has been, a Judge of the Supreme
Court or a Chief Justice of a High
Court; or

(b} in the case of a Judicial Member,
is, or has been, a Judge of a High
Court; or

{c} In the ¢ase of a Technical
Member,pee

{i) is, or has been, an Additional
Sccretary for two years or Secretary in
the Minisicy or Department of the
Central Government or any equivalent
post in the Central Governmoent or 2
State Government; or

(ii) is a person of proven abilly,
integrity and standing having special
knowledge and professional
expericace, of not less ihan (wenty-
five years, in financial  sectors
including securities market or pension
funds or commoditly derbvatives or
msurance,

{2) A Member or Part tinc Member
of the Board or the Insurance
Regulatory ard Levctopment
Authority or the Pension  Fund

Search and Selection Commitiee
for Post of the Presiding Officer,
Judicia! Member and Technical
Member. .

(i) Chief Justice of India or
Judge of the Supreme Court of
India nominated by  him

- chairperson;

{ii} {2} in case of appointment of
Presiding  Officer, the Quigoing
Presiding Officer of the Securities
Appellate Tribonal- member;

{t) in casc of appointment of
Judicial Member and Technical
Member, thie Presiding Officer of
the Secunities Appellate Tribunal
member; af

{1} Scerctary 1] the
Government of India, Minisiry of
Finance, {Depariment of Economic
AfTairs) ~ member; and

(M) Secrelary to the
Government of India, Minisiry of
Finance, {Department of Revenue)
~member.
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Regulalory and Pevelopment
Authority, or any person at senior
marmagement  level  cquivalent (o
Executive Director in the Board or in
such  Authoritics, shall not  be
appoinied as  Presiding Officer or
Mcember  of the Securities Appeltate
Tribunal, during his service or (enurc
as such with the Board or with such
Authorities, as the case may be, or

which he ceases 16 hold office as sugh
inthe Board or in sug:h Authorites.

{3} The Presiding Officer or Member
of the Securitics Appellate Tribunal
shafl be a person who docs not have
any financial or other interest as arc
likely .10 projudicially affect their
funciions as such Presiding Cificer or
Member, '

-

within two years from the dale on |

g, Debis Recovery
Tribunal under  the
Recovery of Debts Due
1o Banks and Financial
Ingfitutions Act, 1993
{51 of 1993)

A persan shall not be qualified for
appointment as Presiding Officer of
the Debts Recovery Tribunal, unless
he, is, or has been, a District Judge.

Search-cum-Selection. Committee
for the post of Presiding Officer of
the Debts Recovery Tribunal, -

{i3 Chicl Justice of India or Judge

of the Supreme Courl nominated

by him-chairperson;

(i} OCuigoing Presiding Officer of

the Debls Recovery Tribunal
— member;

{iii) Secretary to the Government
of India, Ministry of Finance
{Decpartment of Financial
Services)- member; and

{(v)Secretary 1o the Government of
India, Ministry of Corporaie
Affairs - member,

9. | Debts Recovery
© | Appellate Tribunal
under the Recovery of
Debts Due to Banks

A person shall not be qualified for
appointment as Chairperson,  unless
he, ——

(a) is, or has been, a Judge of 2 High
Court;or

{b) has becn a member of the Indian
Legal Service and has held a post of
Additignal Secretary or any cquivalent
or any higher post for lwo years; or

(¢} has held oflice as the Presiding
Oficer of o Debts Recovery Tribunal

for three years. .
*

Scarch-cum-Selection  Commitice
for the Chaimperson of the Debis |
Recovery Appeilate Tribunal, -

(i} Chief Justice of India or a:‘zyé
Judge of the Supremec Court as,
nomingled by him - chairperson;

(i} Quigoing Chairperson of 1he,
Debis Recovery Appeliate Tribunal
- member;

(ii) Secretary 1o the Governmend of
India, Ministry of Finance
(Bxepartment of Financial
Serviees)- member; |
(iv)Secretary to the Government of
fndia, Ministry of Corporaic
_Aflairs ~ member. !

[

and Financial
Institutions  Act, 1993
(51 of 1993)

10. | Airport Appcliale

Tribunal  under  the
Airport  Authority  of
india Act, 1994 {35 of
1994}

A person shail nol be cligible for
appointment as Chairperson, unless he,
is, or has been, a judge of 3 High
Court. .

Search-cum-Seciection  Comnntice
for the posi of Clhairpersan of
Ajrport Appeliate Tribunal, —

?
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-1 , (i)  Chiel Justice of India or any

. —

i
i

!

|

other judge of Supreme Court
nominated by him -chairperson;

(ii) - Quigoing Chairporson  of
Ajrport Appellate Tribunal
- member;

(iit) Sceretary to the Govemment
of India, Ministry of Civil Aviation
- member; .

{iv) Secretary to the Government of
India, (Depariment of Economic
Affairs) - member;

India Act, 1997 (24 of
1997) l

!

:

;
i

Court; or

(b} is, or has been, Chiel Justice of a
High Court.

{2} A person shall not be qualified for
appointment as Member unless he s a
person of  ability, inteprity and
standing having special knowledge of,
and professional cxpericnce of, not
jess  than twenty-five years in
econromics, business, commerce, law,
finanee, accouniancy, management,
industry, publie affairs, administration,
telecommunications or any other
matter which is useful (6 the Telecom
Disputes - Settlement and  Appellate
Tribunak.

1. | Telecom Disputes | {I) A person shall not be qualified for | Search-cum-Selection Committee
Settiement and | appointment as Chairpersen, unless | for the post of the Chairperson and
Appeﬁiaie Tribunal | he, — Member, —
under Ithe  Telecom : . . . .

h
Regulatary Authority of {a) is, or has been, a Judge of Supreme | {i) Chief lustice of India or any

judge of the Supreme Court
nominated by him -chairperson;

(ii} {a) in case of appointment of
Chairperson, the  Outgoing
Chairperson  of the Telecom
Disputes Settlement and Appeilate
Tribunal ~ member; or

(b) in case of appointment of
Member, the Chawperson of the
Telecom Disputes Setitement and
Appeliaie Tribunal - member; or

(i) Secretary to the Government
of India, (Department of
Telecommunications)- member,

{(iv) Secretary to the Government of
India, Ministry of Civil Aviation -
member

12.

Appellate' Board under
the Trade Marks Act,
1999 (47 of 1999)

{1} A persan shall not be qualified
for appointment as Chairman, unfess
he,-

{a) is, or has becn, a Judge of High
Court; or

{b) has, for a period of rot less than
three vears, held office as Vice-
Chairperson of the Appellate Board,

{2) A person shall not be qualified
for appointment as Vice-Chairman,
qunless he, -

(a} is, or has been, a Judge of High
Cour; or .

{b) has, for two years, held the office
of Judicial Member or.a Technical
Member, and has a degrec in law
with twelve years of praclice at bar
or twelve years’ experience in a
State Judicial Service.

{3) A person shall not be qualified
for appointment as Judicial Member,
unless he, -

{A) Scarch-cum-Selection for the
post of the Chajrman, Vice-
Chairman, Judicial Member and
Technical Member of the Appellate
Baard, -

(i) Chief Justice of India or any
Judge of the Supreme Court
nominated by hiin - chairperson;

(i) (2} in case of appointment of
Chairman, the Cuigoing Chairman
of the Appeliaic Board— member;
or

(b) in casc of appointment of Vice-
Chairman, Judicial Member and
Technical Member (Trade mark),
Technical Member (Palcnt) and
Technicat Member(Copyright) of
the Appellate Board, the Chairman
of the Appellaic Board-member,or

{iif} Scerciary to the Government
of India, (Depanment [for
Promnotion of Industry and Intcrnal
Trade) -member;

—— s,
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(&) is, or has becn, a Judge of High
Court; or

(b) has, for a combined period of ten
years, becn a District Judge: and
Additional District Judge.

{4) A person shati nol be qualificd
for appointment as Technical
Member (Trademark), uniess he, -

{a) has, for ten years, exercised
functions of a Tribunal under the
Trade Marks Act, 1999 (47 of 1999}
and has held a post not lower than
the post of Registear for five ycarg
and has a degree in Jaw with twelve
years of practice at bar or twelve
years' cxpericnce in 2 State Judicial
Service, or

{b) has, for twenty-five vears, been
an advocate of a proven specialised
gxperience in trade mark law.

{5) A person shall not be gqualified
for appointment as Technical
dMember (Patent], unfess ke, -

(a) has, for five years, held the post
or exercised the lunctions of the
Controller under the Patents AGL
1970 (39 of 1970); or

(b] has, for twenty-five years,
functioned as a registered patent
agent and possesses a depree in
cngineering or technology or a
master’s degree in science from any
University established under law for
the time being in force,

(6) A person shall not be qualified
for appointment  as  Technical
Member (Copyright), uniess he, —

(a) is, or has been a member of the
Indian Legal Service and Is holding,
or has heid a post of Additional
Seeretary or any equivalent or any
higher post for two years; or

(b} has, for a combined period of ten
years, been a District Judge and
Additional District Judge; or

{c) is, or has been a member of 8

-1 Tribunal or Civil Scrvice not below

the rank of an Additional Secretary
to the Government of fndia owith
three years' experience in the field
of Copyrighi; or

{d) has, for twenty-five years, been an
advocate of 8 proven specialized

experience in Copyright Law:

Provided (at one member of “the
Appellate Board for purposces of the
Copyright Act shall have gqualification

as in{a), (b) or {d) sbove.

{iv) Secretary to the Government of
india, Ministry of Consumer
Affairs Food and  Public
Distribution -mnember;

|

>
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National Company Law
Appellate Tribunal
under the Companies
Act, 2013 (18 of 2013},

(1) The Chairperson shall be a person
who is or has been a Judge of the
Supréme Court or the Chief Justice of
a High Court.

{2) A Judicial Member shall be a
person wha is or has been a Judpe ofa
High Court or is a Judicial Member of
the National Company Law Tribunal
for five years.

(3) A Technical Member shall be a
person of proven ability, integrity and
standing having special knowledge
and professional cxperience, of nof
fess than twenty-live years, in law,
industrial finance, industrial
managerment  or  administration,
industrial reconstruction, investment,
accountancy or any other maticr which
is useful to the Wational Company
Law Appellate Tribunal.

Search-Cum-Selection Commiltee
for the post of Chairperson,
Judictal Member and Technical
Member -

(i} Chief Justice of India or any
Judge of the Supreme Count
nominaled by him —chairperson;

(i} (a) in case of appointment of
Chairperson, the Ouipoing
Chairpersen of  the  Nationa)
Company Law Appeliate Tribunal
— member;, or

(b) in case of appointment of
Judicial Member and Technical
Mcember the Chairperson of the
Natignal Company Law Appellatc
Tribunal — member; or

(i) Secretary to the Government
of India, Ministry of Corporate
Affairs — member;

{iv) Sccratary 10 the Government of
India, Ministry of Finance

| {Depanment of Financial

Services) - member,

4.

Adthority | for Advance
Ruling {under  the
income-iax Act, 196!
(43 of 1961)

]
3

A person shall be gqualified for
appoiniment as, -

{a) Chairman, who: -

(i) is, or has been, a Judge of the
Supreme Court; or

(il) is or has been a Chiefl Justice of 2
High Court.

‘(b) Vicc-chaisman, who is, or has

been, a Judpe of 2 High Court;

(::}' Law Member, who has, {or a
combined period of ten years, been a
District Judge and Additional District
Judge; or

{d} Revenue Member from the Indian
Revenue Service who is qualified 1o be
2 Member of the Central Board of
Direct Taxes and an officer of the
Indian Customs and Central Lxcise
Service, who is qualified 1o be a
pember of the Contral Board of
Excise and Customs and has
performed  judicial, quasi-judicial or
adjudicating function for three years.

Search-cum Selection Commitiee
for the post of Chatrman, Vice-
Chairmian, Law Member and -
Revenue Member - *

(i) Chief Justice of India or any
judge of the Supreme Court
nominated by him ~ chairperson;

(i) (a) in casec of appointment of
Chairman, the Quigoing Chairman
to the Authoritics for Advance
Ruling- member; or

(b) in case of appointment of Vice-
Chairman, Law Maember and
Revenue Member, the Chairman w
the Authorifies for Advance
Rultng- member;

{1ii) Scorelary 10 the Qovernment
of India, Ministry of Finance
{Department  of Rewenue} -
mezber; and

{iv} Secreiary to the Government of
India, Ministry of Personal, Public
Grievances and Peasiong
{Deparunent of  Personnel  and
Training) ~member,

Film Certification
Appelate 1 Tribunal
under the
Cincimatograph Aoy,
1932 (3701 1952)

{1y A person shall not be quatified for
appointmend. as Chairman, unless hc, -

{a) is, or has been, a Judge of a High
Court; or

{b) has, for a period of not less than
three years, held office as member.

Scarch-cum-Selection  Conmitice
for post of the Chairman and
Member of the  Appeliate

Tribunal, ~w-

(i) Chief Justice of Tndia or any
Judge of (he Supreme Court
nominated by him — chairperson;

— g i, s S
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{2) A person qualificd to judge the
effect of films on the public shall be
qualified for appointment as a
Member.

{ii} (a) in case of appoiniment of
Chairman, the outgoing Chairman
of the Appeliate Tribunal-member;
or

{b) in case of appoiniment of
Member, the Chairman of the
Appellate Tribunal-member,;

{iH) Secretary o the Government
of India, Ministry of Information
and Broadcasting -member; and

{iv} Secretary fo the Governmeni of
India, Ministry of Cuellure-member.

197122/2020/IPR
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16. National Consumer
Disputes Redressal
Commission under the
Consuiner  Protgelion

Act, 1986 (68 of 1986)

(1) A person shall not be qualified for
appointment as President, unless he, ~

{a} is, or has been, a Judpe of the
Supreme Court: or

{b} is, or has been, Chief Justice of a
High Court.

{2) A person shall not be qualified for
appointment as Member unless he,—

{a) is, or has been, a Judge of a High
Court; or

(b) has, for 2 eombined period of ten
yvears, been a District Judpe and
Additional District Judge; or

{¢) is a person of ability, integrity and
standing, and - having  speeial
knowledge of, and professional
experience of not less than twenty-Tive
years  in economics,  business,
commerce, law, finance, accounlancy,
managemeni, indusiry, public aflairs,
adminigtration or any other matter

which is usefu] {¢ the WNational
Consumer Disputes Redressal
Commission.

Search-cum-Selection Commiltes
for post of the President and
Member of the National Consumer
Disputes Redressat Commission, -

(i} Chiefl Justice of India or any
Judge of the Supreme Court
nominated by him — chairperson;

(ii) {a) in case of appoiniment of
Presideni, the OQutgoing President
of Wational Consumer Dispules
Redressal Commission- member;
or

{b) in case of appoinimcnt of
Member, the President of National
Consumer Dispules  Redressal
Commission- member;

(iii) Secretary to the Government
of India, Ministry of Consumer
Affairs, Food and  Public
Distribution-member; and

(iv) Secretary to the Government of
India, Ministry of Commerce
(Department  for  Promotion  of
Industry and Intermal Trade)-
member,

Appcllate Tribunal for
Eleciricity  under  the
Electricity Act, 2003
{36 o 2003).

{13 A person shall not be qualified for
appeintment as Chairperson of the
Appellate Tribunal, unless be, —

(a8) is, or has been, a Judge of
Supreme Court; or

{b} is, or has becn, Chicl Justice of a
High Court.

Q {2) A person shall not be qualificd for

appointment  as  Judicinl  Member,

uriess, ho-

(8} is, or has been, a Judpe of a
High Courl; or

{by has, for a combined period of
ten years, been a District Judpe
and Additional District Sudge.

{3) A porson shalt not be gqualificd for
appoininient as  Techmical Member

P unless he s a person of abibity,

integrily and sianding haviag special

Search-cum-Selection Commitiee
for the post of Chairperson,
Judicial Member and Technical
Member w-

(i) Chief Justice of India or any
Judge of the Supreme Court
nominated by him ~ chairperson;

(i1} (a) in case of appointment of
Chairpersen, the  Ouigoing
Chairperson of e Appellate
Tribunal for Elcctricity ~ member;
or

{b) in casg of uppointment of
Judicial Member and  Technical
Mentber, the Chairperson of the
Appellate Tribunal for Elcotricity
- member,

(i1} Secretary 1o the Goverpmend
of India, Minisuy Power-member;
and
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knowledge of, ond  professional
cxpericrce of, not less than twenty-
fivc years in matiers dealing with
clectricity  generation, Iransmission,
distribution, regulation, economics,
business, commerce, law, finance,
accountancy, management, industry,
pubtic affairs, administration or in any
other matier which is useful to the
Appellate Tribunal.

{iv) Secretary (o the Government of
India, Minisiry of Petroleum
-member,

H

Armed Forges Tribunal
under | the  Armed
Forces Act, 2007 (55 of
2007) |

JSC —

(1j A persan shall not be qualified for
appointment as Chairperson, unless,
he, -

(a) is, or has been, a Judge of Supreme
Court; or

(b} is or has heen a Chief Justice of a
High Count,

{2) A person shalt not be qualified for
appointment  as  Judicial Member
unlcss hi is, or has been, 5 Judge of a
High Court.

(3) A person shall not be qualified for
appoinfment 88 Administralive
Membeor, unfess he, -

(a} has held or has becn holding the
rank of Major General or above Tor a
total period of three years in the Army
or equivalent rank in the Navy or the
Air Foree; or

(b} has served for not less than one
year as Judge Advocale General in Lhe
Army or the Navy or the Air Force,
and is nol befow the rank of Major
General, Commodore  and  Air
Commodore respectively; or

(c) is a person of ability, intogrity
and  standing  having  special
knowledge of, and professional
experience of not less than thirty years
in, cconomics, business, commerce,
Taw, finance, aceountancy,
management, industry, public affairs,
administration or in any other matter
useful 1o the Armed Foroes Tribunal,

Search-cum-Seleclion Committee
for the post of Chairperson,
Judicial Member and
Administrative Member —

i} Chicl Justice of india or any
Judge of the Supreme Cournt
nominad by him ~ chairperson;

(i) (2} in case of appointiment of
Chairperson, the  Outgoing
Chairperson of the Armed Force
Tribunal - member; or

{b) in case of appointment of
Judieial Member and
Administrative Member  the
Chairperson of the Armed Forces
Tribunal - member;

{iii} Secrciary to the Government
of ' India, Ministry of Defence-
member; and

(iv} Scerciary 10 the Government of
India, Ministry of Personal, Public
Gricvances and Pensions
{Department of Personrel  and
Training}-member.

National - Green
Tribupal ‘under the
Natignal - Creen
Tribunat A, 2010 (19
of2010)

— - R S

(1} A person shall not be qualified for
appointment as  Chairperson, unless
he, ~

(a3} is, or kas been, a Judge of Supremce
Courl; or

(b} is, or has been, Chicl Justice of a
High Courl.

(2) A person shall not be qualified for
appointment a8 Judicial  Meomber,
uniess he, -

{a} is, or has been, z Judge of a High
Court; or

Search-cum-Selection  Comunittce
for the post of the  Chairperson,
Judicial Member  and  Expen
Member of the Nauomat Green
Tribusal, we—

{ij Chicl Justice of India or any
hudge of the Supreme Coun
nominated by himt - chairperson;

(ii) {a} in casc of appointment of
Chairperson,  the  Outgoing
Chairperson of the National Green
Tribunal - meniberor

- S

X
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[PART It—SEC. 3(i)]

{b) has, for a combined period of ten
vears, been a District Judge and
Additional District Judge.

{3) A person shall not be qualified for
appointment as Expert Member, unless
he, - .

{8) has a degree or Post-graduation
degree or Doctorate Degree in Science
and has an experience of twenty-five
years in the refevanl ficld including
| five years’ practical experience in the

ficld of environmenl and forests
(including pollution control, hazardous
substance managemeni, environment
impact -assessmeni, climate change
management,  biological  diversity
management and forest conservation)
in a reputed National level institution;
or

{b) has admimstrative experience of
twenty years including experience of
five years in  dealing  with
emvironmental matters in the Central
Government or 8 Siate Government, or
in g reputed National or State level

(b) in case of appointment of
Judicial Member and  Expert
Member the Chairperson of the 3!
National Green Tribunal - member;

(it} Secretary 1o the Government

of India, Ministry of Environment ]
and Forest-member; and '
{iv} Seeretary to the Government of
India, Ministry of Personal, Public |
Grievances and Pensions |
{Department  of  Personnel & |
Training)-mgmber.

i

F institution,

[F. No. A.-50050/9/2016-Ad.1C (CESTAT) (Pt-1)]

RITVIK PANDEY, Jt. Seey,
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F. No. 24017/34/2020-1PR-1 &
Governmeni of India 1>
' . Ministry of Commerce & Industry
Department for Promotion of Industry and Internal Trade
IPR-Establishment Section

Udyog Bhawan, New Delhi-110 011 +
Dated: Friday, 21* August, 2020
Vacancy ’

Depariment for Promotion of Industry and lnternal Trade (DPIUT), invites
apphcanons for the post of Chairman, Intellectual Property Appellate Board (IPAR),
Chennai.

2. IPAB i ;s an Appellate Board, established under Section 83 of the Trade Marks Act,
1999 under the administrative control of DPHT. It exercises jurisdiction over the matters
entrusted wﬁh it under the various laws related to Intellectual Property Rights (IPR).

3. Persons fulfilling the eligibility and gualilications laid down by the Tribunal,
Appellate Tribunal and Other Authorities (Qualifications, Experience and Other
Conditions of Service of Members) Rules, 2020 as listed below may apply on the
prescribed proforma in Annexure, so as to reach DPIT on or before 5:00 PM on 18"
September, 2!(329

Post . i ’ Chairman, IPAB {(one posf)
Location l Chennai, Tamit Nadu
Pay Scale | A salary of Rs. 2,80.000 (fixed) per month and other allowances
| arndd benefits as are adlinjssibie under the said Rules,
Eligibility Criteria A person shall not be qualified for appointment as Chairman,
: * |undess he-

a. is, or has been, a Judge of High Court; or
b. has, {ora period of not less than three years, held office as
Vice-Chairman of the Appellate Board {IPAB)

i | ——— o

Age limit , ot more than 70 years (retirement age)

Term and tenure The Chairman shall hold office for a term of four years or till he
A attains the age of seventy years, whichever is carlier.

4, Eligible and willing persons may submit their applhication in the proforma given in

Annexure to Shri Rajesh Ranjan, Under Secretary, Department for Promotion of Industry
and Internal Trade, Mindatry of Commerce & Industry, Government of Indja, at
raieshranian@gov.in. .
; " o, )
{Rajesh Ranjan)
Under Secretary to the Government of India

Tel; +91-11-2306 3651 .
e-Mail: rajesh.ranjan@gov.in

— T

[
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F. No.P-24017/34/2020-1FR-1

Governunent of India
i Ministry of Commerce & Industry
Departrment for Prometion of Industry and Internal Trade
y IPR-Establishment Section '

Udyog Bhawan, New Delhi- 110011,
Dated: Friday, 21% August, 2020

Vacancy

Depariment for Promofion ¢f Industry and Internal Trade (DPIIT) invites
applications for the post of Vice-Chairman, Intellectual Property Appenate Board (IPAB),
Chennai.

2. IPAB is an Appellate Board, established under Section 83 of the Trade Marks Act,
1888 under the administrative control of DPIT, It exercises jurisdiction over the matters
entrusted wzth it under the various laws related to Intellectual Property Rights (IPR).

3. Persorins fulfilling the eligibility and qualifications laid down by the Tribunal,
Appeliate Tribunals and Other Authorities (Qualifications, Experience and Other
Conditions of Service of Members) Rules, 2020 as listed below may apply on the
prescribed proforma s¢ as to reach DPIT on or before four weeks from the date of
pubhcahon of this vacaney in the ‘Eraployment News':

A
Post l Vice-Chairman, IPAB (one post)
Location ] Chennai, Tamil Nadu
Pay Scale A salary of Rs. 2,25,000 per month and other allowances and)]
benefits as are admissible under the said Rules.
" |Elgibility Criteria A person shall not be qualified for appointment as Vice-
i Chairman, unless he-
z a. 18, or has been, a Judge of High Court; or |
' b. has, for two Vears, held the office Judicial Member ora
{ Technical Member and has a degree in law with twelve
} years of practice at bar or twelve years' experienceina
j State Judicial Service.
p ]
Age limit 1 ot more than 68 years (retirement age)
Term and tenuxe The Vice-Chairman shall hold office for a term of four years or
] till he aftaing the age of sixty-five years, whichever is earlier.
4, Eligible and willing persons may submit their application in the proforma given in

Annexure (¢ Shri Rajesh Ranjan, Under Secretary, Depariment for Promotion of Industry
and Internal 'I‘rade, Ministry of Commerce & Industry, Govemmeni of India, at

rajesh.ran ;an@gcv in.
f *:&f

. {Rajesh Ranjan)

Under Secretary to the Government of India

Tel: +91-11-23063651

1
‘ e-Mail: rajesh.ranjan@gov.in
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Date of superannuation (if applicable)

- NNEXURE-]I
BIODATA OF CANDIDATE (IN DUPLICATE]
POST APPLIED FOR .........
‘ oy Please Affix duly signed
' one Passport size
gphotograph here, and
attach 2 unsigned photo.
l
Si. No. ] PARTICULARS
1. Nar;;e of candidate in block letters {as appears in
Edt,iﬁ:atianal certificates)
2. Fat_{ter's/ Husband’s Name
3. Dai_f:f of birth {in Christian Era) and Age (As on
closing date of application)
L
4. Ediscational Qualification {Kindly attach attested
copy of educational gualification )
[
5 Date of enrolment as an advocate /Paterztf Agent or
as apphcabi
6. Geader {Male/ Female/ OQthers) , Married or
Unmarried '
7. Ce{respondence Address along with Tel. No. &
Mobile No. with Fax and e-mail address (if any)
8. Name & Address of the Office/ Deparmentj Court
wh;:m at present working
9. | a.Present /lastpostheld,ifany
¢
b. Pay Band & Grade Pay
[
C. Piay in Pay Band
[l icase presently on deputation, indicate above
detalis of regular post held also]
10. | Date of appointment in the present grade N
11.

A3

o ot




Details of Employment, in Chronological order

12.
(enclose Separate sheet, if required)
’ Sl |Office | Post held with | From | To | Nature
No. Pay  Scale/Pay of
Band & Grade ~{ Duties
. Pay
(indicate
whether an
regular basis or )
otherwise)} -
£

13. | Date of return from the Ex-cadre post, if any

14. | Whether belong to SC/ST/OBC/GEN -

15. | Citations of the important cases of Trade
Marks/Patent/Copyright Act appeared in the
Supreme Court or any other High Courts.

16. | Additional Information, if any, which the applicant
likes to furnish in support of his suitability for the
post. Enclose a separate sheet, if the space is
insufficient )

17. | Published work, if any, under Patent/ Trade Marks/
Copyright Law, if any (enclose copy)

Place:
Date:

(Signature of the Candidate)

i




.

fi. -

S e —— v e s 5,

Date:

Partl

1 (To be filled by the employer, if applicable)

It is certified that the information furnished by has been
checked as per the service records of the individual and found correct '

it is, certified that no d;s&plmaryf Vigilance case is either pending or
contemplated against .

In the evént of his/her selection he/she will be relieved of
his/ her duties from this office.

Hns/her annual Confidential Reports (Photatz:;p;es duly attested) for the last five
years are sent herewith.

1

il b,

Name;
ﬁesignatian:

i g Telephone No,

——— e - & - B PPy
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